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1B & SERVICE TAX APPELLAT E
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REGIONAL BENCH : ALLAHABAD
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AL No. B/2747/2012-EX]DB]
H Crderin-Original o, JHFCOMMR/GZI32012413 dated
sed by Commissioner of Central Excise, Service Tax &

Comissioner, Customs & Central Excise, Ghaziahad Appellant

N/ Bolam Fxim Py, Lid, Respondent

Shrt Powan
Absent

Tor Appelfant
for Respondent

LOR

Hen'ble ¥rs. Arvchana Wadhwa, Member {Judicial)
How'hie My, Anit G, Shaldwrwar, Member {Vechnical)

Brate of Hearing : (5/01/2018
Duate of Decigion : (05/01/2018

FINAL ORDER NO-

Por Anit G Shakksrmvar

Present appeal filed by
whether the assessee engaged in the manufacture goods
notilied under Section 3A of Central Excise Act, 1944 having
paid the duty in advance can take suo motu rebate under
Ride 10 of  Tobacco  Packing Machines (Capacity
Determinaion and Collection of Duty) Rules, 2010, during
the closer of manufacture for continuous period of 15 days.

The Original Authority allowed such suwo motu adjustment of

o



rebate by the respondent. Revenue is i appeal ag

said order. The issue s NG more ras-inte

various pronouncements by higher ap

view that the manuiacturer of said not

take suo moetu vebate under said Rule, 2010,

appeal filed by Revene.

W LTSRS Lo

{Dictated and nronounced i Courtt

Sd/-
{Archana Wadhawa)
Member (Judicial)

Ankit

LIt
AL Bhaklonrwar
Member{Techaical)






